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[EnRlish] 

Soa-Et-Lumiere Show Fadlity at 
ADaDd Bhawan, A~ahabad 

1636. PROF. MAHADEO SHI-
WANKAR: Will the Mjnish~r of IN-
FORMATION AND BROAOCAST· 
ING b~ pleased to state: 

(a) whether Son-et-Lumiere show 
faci!ity has been made available at 
Anand Bhawan in Allahabad; 

(b) if so, since when and the num-
ber of people so far who have wit-
nessed the programme: 

(c) the names of firms which desig-
ned and supplied the equipment. 
tolal costs involved, terms of payment. 
balance amount to be paid: and rea-
sons for non-payment of balance 
amount and the time by which full 
payment is to be made; 

(d) the result of evaluation made. 
if any. regarding the quality of the 
equipment installed and deficiencies 
discovered if any: and 

(e) the remedial steps taken or 
contemplated? 

THE MINISTER OF INFORMA-
TION & BROAOCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI P. VPENDRA): 
(a) to (e) The information is being 
collected from the Government of 
Uttar Pradesh and will be laid on the 
Table of the House. 

Women's Rights to Property 

1637. SHRI KALP NATH RAI: 
WiU the Minister of LAW AND 
JUSTICE be pleased to state: 

(a) whether various sodo-econo-
mic groups of women at a meeting 
held recently felt that the present 
laws in regard to women's rights to 
property etc. were biased against 
women and wanted changes for their 
benefit: -and 

(b) if so, the details of the sugges-
tions ma,Ie and the reacthn of Gov-
ernment thereto? 

THE MINISTER OF STEEL & 
MINES AND MINISTER OF LAW 
& JUSTICE (SHRI DINBSH GOS· 
WAMI): (a) and (b) H would not 
be possible to state specifically about 
the details of the suggestions made 
in the meeting of socio-economic 
groups of women unless some indi-
cation is given of the date and venue 
of the said meeting. However. sug-
gestions have been received by the 
Government, from groups of women 
to introduce legislation on women'~ 
right to joint matrimonial property. 
Enac:rmen.t of Jaw relating to joint 
matnmomal property. would involve 
intensive changes in the laws includ· 
ing personal laws applicable to min· 
ority communities. It has been the 
declared policy of the Government 
not to effect changes in the personal 
laws of the minority ('ommunities un-
less sufficient initiative therefor cornel 
from the communities themselves. 

Extra Expenditure due to Delay iR 
Handinc Over Work-Site 

1638. SHRI GANGA CHARAN 
LODHI: Will the Minister of IN-
FORMATION AND BROADCAST· 
ING be pleased to state: 

(a) whether attention of Govern-
ment has been drawn to para 14 of 
the Report of ComptroI1er and Audi-
tor General of India for the year end· 
ed 31 March. 1989 (No. 1 of 1990) 
regarding extta expenditure due to 
failure to hand over the work site (\f 
Calcutta television station~ 

(b) if so, the reasons for delay; and 

(c) the steps taken/proposed to be 
taken by Government in this regard? 

THE MINISTER OF INFORMA-
TION & BROADCASTING AND 
MINISTER OF PARLIAMENTARY 
AFFAIRS (SHR I P. UPENDRA): 
(a) Yes. Sir. 

(b) and (c) The action to examine 
the observations made in the Report 
b as been initiated. 


